IN THE CENTRAL ADMINISTRATIVE TRIBWNAL
PRINCIPAL BENCH N&W DEIHT |

O.A. Ne. 2361/1994

New Delhi, dated the 30th Nevember, 1994

ZORAM

Hernt'ble Shri N.V. Krishnan, Vice Chairman{a)
Hen'ble Smt.Lakshmi Swaminathan, Member(J)

Shri C.K,Thakur,

Examiner, Ministry ef Defence
Dte, of 3¢d.,TSB (Micre Film)
Reom Ne.ll8 "~
H.Bleck Hutments, OD.H.Q. New Delhi-ll
oo Applicant

(By Advecate Shri J.Bénerjee prex
ceunsel feor Shri C.Hari Shankar

Yersus

1. Unien eof Indis threugh Secy.
Ministry ef Defence, Seuth Bleck,
New Delhi ,
2. Jeint Secretary(Trg.) & CAC
Ministry of Defence, IHy PO,New Delhi-lil

s si@spendents

C3DEA(ORAL)

Lrﬁen'ble Shri N.V. Krishnan, Vice Chairman (4))
\

We have heard him. The applicant is éqg%i@V@ﬂ
by the penalty impesed upen him as é cense. uence of
miner penalty precesding by the Ann.s.8 erder under
Rule 16 ef the CCS(CCA) Rules, .965. The miscenduct
allegasd is regarding the applicant's refysal te
accept envelepe of the Disciplinary autherity , The

charte has besn accepted as szan from the erder,

o
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2 e wated te knew hew this spplicemt can
be admitted.

3. At this stage, learned ceunsel fer the
applicant seeks permissien te withdraw the C.4.

Permissien is granted. OA is dismissed as having

been withdrawn. if

(Lakshmi Swaminathan)k (ﬁ;;. Kﬁisﬁnzgé
Member () Vice Shaifmaa{ﬁ)

sk






